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on the line is adequate for the re-
quirements of traffic and in view of 
the heavy commitments already made 
on a large number of gauge conver-
sion projects, it will not be possible to 
consider this project for inclusion in 
the 6th Plan

Takeover of Bharat Overseas by 
Jaipur Udyog Ltd

3203 SHRI C K CHANDRAPPAN 
Will the Mimstei of LAW JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state

(a) whether it is a fact Lhat the 
Jaipur Udyog Ltd has taken over the 
huge liabilities of Bharat Overseas 
(P) Ltd ,

(b) if it is so the  deta ils thereof 
and

(c) what is Go\ernments opinion 
on it*

THE MINISTER OF LAW JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI RHUSHAN) (a) to (c) 
The position is being ascertained

Amount allocated to Gujarat fimm 
Railways Safety Fuad

3204 SHRI CHHITUBHAI GAMJT: 
Will the Minister of RAILWAYS b» 
pleased to state

(a) the amount allocated to Gujarat
from the Railways Safety Fund since 
the institution of the Fund, and

(b) whit are the safety works 
taken up in that Stale out of the 
alloc ition fiom the ftind and the or©* 
giess of those works so fai7

THE MINISTER OF STATE IN THE 
MINISTRY OF K4TLW4YS (SHRI 
SHEO NARAIN) fa) Rs, 1 54 crores 
(approx ) upto 31 3 1978

(b) Utilisation of this Fund has 
been approved m resput of U works 
of road ovu/under bndges in re-
placement of existing busy level 
ciossings and 34 cases of manning/ 
upgradation of level crossings A 
statement containing the list indicat-
ing the present pi ogress of these works 
is enclosed

S ta t e m e n t

Nafrw of W  >rk Pi esc it Physical Progress

i R» a l  o r b id"<* >n k i i n  M hinedabad W ork c mpletul and bndgt p ntd to tr afiir 
State Highway

a Road ov r bridge on V asid-Bors td Dhar- Work n t i  plettd md bridgt j tied tt tta flic, 
m tj Tarapur S tile  Highway

3 R oid  over-bridge on Palanpur Dctsa Road Woikc< mplt ttd and bridge opt ned tc traffic

I Road owt-btidq< on Iiarodpadn Jambusar Work completed and budge pened to inffir  
Road

r, lioa 1 ov r bndgi on Rajk >t Bha\ nagar S H  Work ( omplt ted and bridge opened to tra flic 
K171 \ o  104/a 4 at Dhasa

f  V«iNal Providing a rr ad over bridge m lieu of The work on tht divcruon of toad by
1 vel crossing No 98 the State P W D is m progress C on tract

for pile foundation a for the overbridge 
has been awarded The work will be 
taken up as soon as the level crossing u  
shif ted by the State Govt and the diversion 
commissioned
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Name of work Present physical progress

7 Anklcshwar—Providing a road over-bridge Design and drawings for the substructure and 
in lieu of level crossing No 172 foundation o f the main bridge have been

finalised and tenders for the same finalised. 
The work on the overbridge will be started 
after the road across the existing level 
crossing u  diverted by the State Govt

Plans and estimates are under finalisationtt Anand—Providing a road over-bridge m  
lieu of level crossing No 260

9 Rajkot—Providing a road over-bridge in Tcndersfor the over-bridge are under finalisa- 
replacement of level crossing No 3 between tion The work thereon will be taken up
Rajkot—Bhaktinagar after the State Govt complete the road

diversion

2 Manning of ioltvelcroism gs and lpgradation of 5 level erodings have been completed
M inning of 19 lev el crossings is m progress and expccted to be completed shortly
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PropOMb from Government of Karna-
taka Regarding setting up of High 

Court Bench at (Hubli

3206 SHRI RAJESHEKHAR KOL- 
LUR Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state

(a) whether proposals have been re-
ceived from the Government of Karna-
taka and legal bodies of Karnataka 
for setting up of Bench of the High 
Court at Hubli, and




